WP(C) No. 394 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

As prayed for by Mr. P. Das, learned counsel for the petitioner
as well as Ms. F.K. Syiemiong, learned counsel for the respondents No.
2, 3 and 4, list this matter on 26.05.2015 for hearing.

JUDGE

D. Nary



AB. No. 10 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. K. Paul, learned counsel for the petitioner, who
submits that, a connected matter is pending before the Hon’ble Mr.
Justice, T. Nandakumar Singh, Judge. So, this matter may be placed
before the Hon’ble Mr. Justice, T. Nandakumar Singh, Judge.

List this matter accordingly.

JUDGE

D. Nary



AB. No. 11 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. K. Paul, learned counsel for the petitioner, who
submits that, a connected matter is pending before the Hon’ble Mr.
Justice, T. Nandakumar Singh, Judge. So, this matter may be placed
before the Hon’ble Mr. Justice, T. Nandakumar Singh, Judge.

List this matter accordingly.

JUDGE

D. Nary



CRL.PETN. No. 36 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

As prayed for by Mr. K. Paul, learned counsel for the petitioner,
list this matter after a week for hearing.

JUDGE

D. Nary



EL.PET. No. 1 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

As requested by Mr. K. Paul, learned counsel for the petitioner,
list this matter tomorrow once again i.e. 06.05.2015 as a last chance.

Mr. G.S. Massar, learned Sr. counsel assisted by Mr. L.S.
Darnei, learned counsel for the respondent No. 1 as well as Mr. G.A.
Dkhar, learned counsel for the respondent 3 are also present.

List this matter on 06.05.2015.

JUDGE

D. Nary



WP(C) No. 6 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

None has appeared for and on behalf of the petitioner.

Mr. S. Sen Gupta, learned State counsel submits that the State
is not filing the counter affidavit.

List this matter after a week.

The Registry is directed to verify whether the notice has been
served to all the respondents or not and to submit a report.

JUDGE

D. Nary



WP(C) No. 265 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

List this matter before any other Bench without me i.e. (Hon’ble
Mr. Justice S.R. Sen, J).

JUDGE

D. Nary



WP(C) No. 266 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. M. Chanda, learned counsel for the petitioner, who
submits that, he is not prepared with the case today and prayed 2(two)
weeks’ time.

List this matter after 2(two) weeks for hearing.

None has appeared for and on behalf of the Union of India.

JUDGE

D. Nary



WP(C) No. 289 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. K. Sunar, learned counsel for the petitioner.

Also heard Mr. K.S. Kynjing, learned Advocate General
appearing for and on behalf of the respondents, who submits that, inspite
of all the efforts, no paper or cheque could be found till date in connection
with this instant case and prayed for another 1(one) months’ time.

Prayer is allowed.

List this matter after a month for order.

JUDGE

D. Nary



WP(C) No. 290 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 291 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 292 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 293 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 294 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 295 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 296 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 297 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner,
who submits that, he is going to file the rejoinder affidavit in the course of
the day.

Also heard Mr. S. Sen Gupta, learned GA for the State.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 383 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. H.G. Baruah, learned counsel for the petitioner.

Also heard Mr. A. Khan, learned counsel for the Union of India,
who sought time to file the reply affidavit to the additional affidavit filed by
the petitioner.

List this matter after a week for reply affidavit and further order.

JUDGE

D. Nary



WP(C) No. 384 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

05.05.2015

Heard Mr. S.A. Sheikh, learned counsel for the petitioner.

Also heard Mr. N.D. Chullai, learned Sr. GA for the State, who
seek further 2(two) weeks’ time as he is waiting for the status report about
the pending cases connected with the issues involved in this instant case
before Hon’ble the Apex Court.

List this matter after 2(two) weeks for steps.

JUDGE

D. Nary



CRP No.29 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Heard Mr K Baruah, learned counsel for the
respondent who submits that the matter may be listed after two
weeks to which Mr. B Das, learned counsel for the petitioner has no

objection.

Interim order if any shall continue till the next date.

JUDGE

dr



CRP No.30 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Heard Mr K Paul, learned counsel for the petitioner,
who submits that, he has already filed copies of the orders and had
also served the same to Mr B Bhattacharjee, learned counsel for

the respondent Nos. 1 and 2.

List the matter for admission hearing after two weeks.

JUDGE

dr



WP(C)No.26 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Vide order dated 10.04.2015, this matter was directed
to be placed before Hon’ble Mr Justice T Nandakumar Singh on the
prayer made by Mr R Kar, learned counsel for the private

respondent No.1.

List accordingly.

JUDGE

dr



WP(C)No.26 of 2015

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Heard Miss B Khongthaw, learned counsel for the petitioner.

Mr P Nongbri, learned counsel, informed that Mr N Mozika, CGC is

in bereavement and as such he could not appear today.

List this matter after two weeks for counter affidavit and further

order.

JUDGE

dr



WP(C)No.62 of 2012

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

None appeared for the parties.

List this matter after two weeks for hearing.

JUDGE

dr



WP(C)No.151 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Counsel for the petitioner is not present.

Mrs NG Shylla, learned State counsel is present.

List this matter for hearing after two weeks.

JUDGE

dr



WP(C)No.191 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Vide order dated 2.04.2015 this matter was directed
to be listed before any other Bench without me since Mr Subir Sen,

learned counsel, is appearing for the petitioner.

List accordingly.

JUDGE

dr



WP(C)N0.230 of 2014

BEFORE
THE HON'BLE MR JUSTICE SR SEN
5.05.2015

List this matter before any other Bench without me

since Mr Subir Sen, is one of the counsel for the petitioner.

JUDGE

dr



WP(C)N0.270 of 2012

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Vide order dated 26.11.2012, this matter was directed
to be listed before any other Bench without me since Mr S Sen, is

one of the counsel.

List accordingly.

JUDGE

dr



WP(C)No.282 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

None appeared for the parties.

List the matter after two weeks for rejoinder affidavit

and further order.

JUDGE

dr



WP(C)No0.326 of 2014

BEFORE
THE HON'BLE MR JUSTICE SR SEN
5.05.2015

Heard Mr HG Baruah, learned counsel for the
petitioner who submits that the matter may be listed after two

weeks as he is not prepared today.

Counsel for the Union of India is not present.

List this matter after two weeks for hearing.

JUDGE

dr



WP(C)N0.332 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Heard Miss K Chisa, learned counsel for the
petitioner who submits that she needs three weeks’ time to file

rejoinder affidavit.

Also heard Mr P Nongbri, learned counsel for the

respondents.

List the matter after three weeks for rejoinder affidavit.

JUDGE

dr



WP(C)No. 333 of 2014

BEFORE
THE HON'BLE MR JUSTICE SR SEN
5.05.2015

Heard Miss A Kharumnuid, learned counsel for the
petitioner who prayed that the matter may be fixed after three
weeks to which Mr S Dey, learned counsel for the GHADC has no

objection.

JUDGE

dr



WP(C)No0.334 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Counsel for the petitioner is not present.

Mr S Sen Gupta, learned State counsel submits that

pleading is complete.

Post the matter for hearing after three weeks.

JUDGE

dr



WP(C)No.342 of 2014

BEFORE
THE HON'BLE MR JUSTICE SR SEN
5.05.2015

As prayed for by Mr HG Baruah, learned counsel for

the petitioner list the matter after two weeks.

None has appeared for and on behalf of the Union of

India.

Interim order if any shall continue till the next date.

JUDGE

dr



WP(C)N0.373 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Heard Mr P Nongbri, learned counsel for the
petitioner who submits that he is going to file rejoinder affidavit in

the course of the day with copy to the counsel for the respondents.

List the matter for rejoinder affidavit and further order

after two weeks.

JUDGE

dr



WP(C)No0.402 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Mrs S Bhattacharjee, learned State counsel informed
that Mr S Sen, learned counsel, is appearing in the case for the

petitioner.

Vide order dated 18.02.2015 this case has been
directed to be listed before any other Bench without me (Hon’ble Mr

Justice SR Sen).

List accordingly.

JUDGE

dr



WP(C)N0.279 of 2014

BEFORE
THE HON'BLE MR JUSTICE SR SEN
5.05.2015

List this matter before any other Bench without me

since Mr Subir Sen, is one of the counsel for the petitioner.

JUDGE

dr



WP(C)N0.394 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Counsel for the petitioner is not present.

Mrs S Bhattacharjee, learned State counsel and Mr H

Baruah, learned counsel for the respondent No.2 are present.

List this matter after a week for rejoinder affidavit and

further order.

JUDGE

dr



WP(C)No0.395 of 2014

BEFORE
HON'BLE MR JUSTICE SR SEN
5.05.2015

Counsel for the petitioner is not present.

Mr S Sen Gupta, learned State counsel is present.

List the matter after one week for further order.

JUDGE

dr



